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mqanj, Police Station Cantt.,
District Varanasi.

(By Advocate : Shri R. N. Srivastava)

Versus

The Dnion of India, through

Secretary Ministry of Communication
Department of Post Dak Bhawan, Sansad Marg,
New Delhi.

2. The Post Master General, Allahabad Region,

Allahabad.

. 3 The Superintendent of Post Office, Varanasi,
west Division, Cantt.-11, Distxict-
Varanasi.

... - Respondents.

Learned counsel for the applicant says that
the only issue to be decided is commtation of
408 of pension payable to the applicant who
retired as Deputy Post Master Cantt., Head Post
Office, Varanasi on 31.12.2004. The applicant is
receiving Rs.5460/- :26 pension per month and he
raquests for commitation of 408 of the same. He
has alsc drawn my attention to the representation
which he has made before respondent No.2 and 3 on
13.4.2006 and 5.6.2006. The learned counsel for
the applicant further says that the applicant
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admission stage with direction to respanchnt m.ﬁ:---'
i.e. Post Master General, Allahabad Region to
consider the representations of the applicant
dated 13.4.2006 and 5.6.2006 and take appropriate
action as admissible under rules and commnicate
the same to the applicant within a period of
three months from the date of receipt of copy of
this order.

4. With these divrections, the OA is disposed

cf. Ko costs.




